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Chairman

Member (A)

... JApplicant

Mr, Natin Ji vVerma

s/0 Shri R. N Lal

R/c A4C/85, Janak PFuri,
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(By Advaocate : ,,s. Avnish Ahlawat for Shri Mohit

Madan)
Versus
India, through

union of

1. Chief Gecretary,
Govt. of NCT of Dalhi,
New Dalhi.
z. Director ‘
- Directorate of Fducation, ’
o Govt, of NCT of Delhi, |
New Deihi. ;
3 Secretary odfv1\ a3,
Govt. of NCT of Oelhi,
New Delhi. . ... RESpONdents
ORDER (ORAL)
By Shri Justice V.S. Aggarwal, Chairman : ;
The applicant was in Grade-I1I () of Delhi
Administrative Subordinate G&ervice. He has bean

suspended because of a pending case

him with respect to the offence

section 161 Indian Fanel Code read

-

the Prevention of Corruption Act,

counsel contends

revoked Gh 165.1.1982.

.6,2000,

raferiead ta the
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16.7.2001, the applicant 18

special Judge,

acguitted by the

m

charge

RO U VUL o WHE 2 e TS P S YT

with Section &
1947.

that the suspension order has

only provisional
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pansion
case
applicant.,
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zZ, The grievance of the applicant is that despite
his having been acquitted, anly provisional pension is
being paid and the raspandants have not taken a
decision to pay to the applicant the commutation of

- e

a

pensian, gratuity, pay and allowancss of t
SUSPeNS1oN period starting from 1987 onwardas and also

the promotion that would be accrusd ta him.

3, The respondents are stated Lo have nat taken
any decision 1 this regard despite the
representations of the applicant. Oone such

representation dated 22.6.2002 (Annexure I) 18 ON
record. If that is 0, it would be appropriate, at
this stage, to direct the respondent No.2 to pass a
speaking order pertaining to the retiral benefits of
the applicant and respondent NG.3 to consider and take
an appropriate decision with regard to any promotion
dus to the applicant, in accordance with law. Ths
decision should be taken within six months from the
date of receipt of a certified copy of the present
order and communicate it to the applicant. Applicant,
it 80 advised, within 15 days, may send a

supplementary representation.

4, 1f any decision had already besen taken 1in this

regard, the same be communicated to the applicant.

5, with these dirsections, the present O0A 18
disposed of at the admission stage itself.
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(A.P. Nagrath) (v.S. Aggarwal)
Member (A) Chairman



